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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

0A.NO, 774/93

Shri Bhanudas Ramdas Satpute ess Applicant
v/s.
Union of India & Ors, | «++ Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Shri N.K.Verma

Appearancse

Shri YOR .3ingh
Advocate
far the Applicant

Shri ‘P.M .Pradhan
ARdvocate
for the Respondents

ORAL JUDGEMENT Dated: 29,1041993
(PER: M.S.Deshpande, Vice Chairman)

Heard both the paréies. The applicant challenges
his non-salection by the OPC, The allegation is that
two of the Members of the DPC, Kelkar and Chitte uwere
personally biased against him., We were taken through
the allegations which have been made in the application,
A1l that Kelkar had done was to issue a charge-sheet
and the punishment imposed by Kelkar was reduced in an
appeal to one of Censure., With regard to Chitte, it is
stated that he had made certain adverse confidential
remérks against the applicant which were of a~p£§;;§§ak
nature, But obviously, according to the applicant himself
his representation against those adverse remarks uwas rejected,
These instances cannot be‘reckoned as pointing out to personal

bias yhich would invalidate the constitution of the DPC,

2, We see no merit in the application. It is dismissed.
(NoK, VERMA) (M.5.,DESHPANDE)
MEMBER (A) ‘ VICE CHAIRMAN
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